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The Applicent Faechy Shyam Parcey filed thie
Epplicétiun u s,ﬂé of the Fcminicstrative Tribunels ARct XIII
of 1888 hereinafter referred tu_aslthe Rct® for the follou-
ing reliefs - |
S ' _ i' S.F.0 Fratspcarh's crder no.B-Con-29 Exam
ey EE cdated 18.11.1969 reducing the Applicant

to the rank of VFM Fostman w.e.f. 1,11.19€E8
frenm the clerical cacre |

ii" SFO Pratezpgarh's corder vide No.F-2/67-

EE cetec 29.¢.1968 ordering permarent recuct-
ion of the Applicant to the rark of VFM and
further crcering stcppege of increment even
in this cadre for one year ;

iii  crcer of UP0C Pratepgsrh vice No.F-15/
70-71 ©ct.20.8,1974 reducing the PARpplicant
tc cless 1V Cadre zt mininum grecde aof Rs.196-
222 informea vice letter -cated £.1.77 filed
as Frinexure 111

‘ iv  crder cated 1.5.8C psssed by [Director
@ - Cenerel F.T. New Celhi; &rEibe quashed end )
'I:i.'? Sl bae §
"V the Feplicant be orcerec to be appeinted
as (Clerk civing benefits of &ll the pericd
for purposes of his increments etec., as if
no punishrment was trested cut Ter him ano
full pey eno all other allowances for the
rericc of suspernsion be ordered tc be peaid
toc the fpplicant a2t the earliest.

"“h._.--'\l

2. | The Fpplicant wes appcointed es Clerk by Fost
Faster Cenerel,U.P, by crder dstec 21.8.63. He was appointed
ch compessionate ground. The Applicant, however, could
rnct quelify for confirmation in' the examinaticen of *Cl&rks

within the prescribed pericd. He was posted as Village Post-
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men on 1.11. 1066 in Hae Ea*r’éﬁ:n.ﬁ  paste

he wes charge sheetec on 15.11 1'953‘ f ur
levellec agalnst him, As a result B'F' tF ' 3 ,
29.0.68 , the Rpplicant WEiS permanently reduc:e’éa ' ”"s'»iu:-

;.

-

w.e.f. 5.11.19?1, Fe prefarreu seVeTE]L reprEEentatlnns tnﬂa
tc no Effect. ﬁs a result of inquiry on the charges refefrau
tc &atove. .he ues re;‘uced to Clase 1V czcre et the minimum
crede by corder datec $.1:1877. He acain mede representaticns

but to no effect.

. Ft the acrission stage, it wes found that

the present Applicetion wzs barrec by time ano coulo not
be entertainecd by the Tribunal u/s.21 of the fct. The Appli-
cant, desires cancellation of orders dated 18.11.1969,

29.8.68, 20.,8.74 and 1.5,808 with the dirdctics that' the

. Fpplicant be crcerec to be appointed as Clerk giving =211

consequentiezl tenefite for the above 'perinu fcf which  he
was not eallowed t¢ work .cn that post. The Applicant is

working es Facker at Head Fost Office Fratapcarh.

4, learnec councel for the Applicent has sepafate
-ly filed an Pppliceticn uv's.5 of the limitation Act. In
ihic Fpplf&ticrw the Applicent has prayec for concenaticon
of celay on the ground thst he was awating the uecisiun
cr tLE regrecentations nmece tco Eespcnuent.nn5: 2 and 3 anc
therefcre. there hae teen celey in coming before the Tribunal
Further, it is prayﬁc that the Applicant is @ proor man.
Tre lezrnec councel for Applicent has placec reliance on
Cecicicr i Abdul Rahman Vs. Smt. Sugra Begum “agcl__gjg_hg_rg
1880 AW.C.-284° in which the words !sufficient cause!
were consicered. In view of the decision in Dinabandhu Sahu
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Ve, Jadumoni Mangaraj A.I.R. 1485 SC- 411, the word suffi-
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cient csuse should receive a liberal éun&tructiﬁn
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_casa lam, lgarned cnunsel Fmr the nt can

: " g ",.-:.w '_.i % ;‘ L~
tc edvence substantlal justice. N*#?%1£FIEWH1J1H

N i

a liberal view be teken inm th15 matter.

."-{ .,“ '-..-:.
ST Ve haue heard lezrnec cuunsrsl ﬂ;r Eﬁ" *

lays coun that if the cause of aection arcse three y’eaﬁ:,
tefore the existence cof the Tritumal then the Appddiemt
Ppplicetion u's,19 of the Act cennot be enterteined for
eny telief. In the instant cese, the Applicant _péays for
quashing af .certain Crders passed iﬁ the years 1S€E,1971
arcd 166C which ere even wuch'teyenu the yeer 18682,

E, baving given cur cereful consideration, the
Fpplication of the Applicant 15 ebnormally ‘tarreci by time
ent no reescneble end sufficient cause at €ll has beep shoun
irn the Ppplicetion for canﬂanafﬁun of celay nor it is support

ed by an afficavit of the ﬂpplicant whichh rcrmally shculc
heve  bteen filed to substantiste the verious contenticns
rais?c in the Applicstion u 's.% of the |imitation Act,

i Tre FPpplicent ie elready working as a Facker
circe 1980- enc he hes never resisec any eye-brow till the
filiﬁ% of this Applicaticn on 13.4,1988.

8. lTLE lipitation is & \Ery preﬁinus right of
a litigant. Even if a liberal view is takeﬂ and a synpathe-
tic coneiceration is mace, the cese of the Pfpplicant cennot
ﬁﬁne within the sufficient and reasonable ceuse. There must
be scme resson for not coming esrlier before the Court Tri-
bunzl fer the zforesaic reliefs. PMerely meking sucteésiue
representations will net give a right in any wey tc extend

the 1lmiteticn, uhich has been specifically laid douwn in

5. 215 the Act.
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‘tz:.ently llterate and Fe has mnrken as a l‘Il R wim

_cation 1s berred by tine and the Ppplicetion for concenzation

-HE

cant allegetﬂv himself to be &
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pnst he still aspires. Sc it cenmot bte saio th

€ case uwheére the prlicant wes tutally 1111terate

quite majmr anc experienced, = PR
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10. - Ve ere of consicered opinion that the Appli-

nf"delay moved u 5.5 aof the Llimitation Act is deveic of
merit. ‘e find no force inm the contention of the learned
counsel fur-the hpplicent anc the fppliceticn for cendonaticn

of delay is rejected s=¢ =zlso the Drlglnal Ppplication with

COSTS on ﬂortlEE
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